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c. P. (cAA)/2392 / MB / 2078

by the Equity Shareholders without modification. The Chairman appointed for
the meeting had flled his report along with affidavit verifying his report on 7th

May, 2018 which is annexed to the petition as Exhibit-F. The petitioner

Company sent individual notices to all its Unsecured Creditors, as per the
directions give in the Order.

The Learned counsel for the peutioner company further submits that the
Company Petition is filed in consonance with Sections 230 to 232 of the
Companies Act, 2013 along with the Order dated L5th March, 2018 passed by
the National Company Law Tribunal, Mumbai Bench in the Company Scheme
Application No. 65 of 2018.

The Learned counsel for the Petitioner company served the notice upon all the
necessary statutory authorities with a direction that they may submit their
representations, if any, within a period of thirty days from the date of receipt
of such notice to the Tribunal and the copy of such representation shall

simultaneously be served upon the Petitioner Company, failing which, it shall

be presumed that authorities have no representation to make on the proposal

as per Rule 8 of the Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016 as per the directions give in the Order passed by

the National Company Law Tribunal, Mumbai Bench in the Company Scheme

Application No. 65 of 2018.

The Petitioner companies to file an Affidavit of service regarding the directions
given by the Tribunal 3 (three) days before the date fixed for final hearing and

do report to this Tribunal that the direction regarding the issue of
advertlsement of the notice has been duly complied with.
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V. NALLASENAPATHY
MEMBER (T)

BHASKARA PANTULA MOHAN
MEMBER (J)
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6. At least 10 clear days before the date fixed for hearing, petitioner to publish

the notice of hearing of Petition in two local newspapers viz. ',Free press

Journal", in English language and translation thereof in..Navshakti,,, in Marathi

language, both having circulation in Mumbai as per Rule 16 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 2016.
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